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Indian Judicial Service

1145. SHRI OM PRAKASH TYAGI: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether it is proposed to have 
an Indian Judicial Service; and

(b) if so, what steps have been 
taken in this regard?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS: 
(SHRI SHANTI BfHUSHAN):
(a) and (b). The 42nd Amendment of 
the Constitution contains enabling 
provisions relating to the creation of 
an All India Judicial Service. It was 
stated in the President s Address that 
a comprehensive measure would be 
brought before Parliament to amend 
the Constitution. The 42nd Amend-
ment of the Constitution will be taken 
into account while working out the 
proposed measure. In the meantime 
no steps have been taken to implement 
the provisions relating to the creation 
of the All India Judicial Service.
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Re-instatement of Signal and Tele- 
. Communication caesual labourers 

of Kazipet

1149. SHRI KRISHNA CHANDRA 
HALDER: Will the Minister of RAIL. 
WAYS be pleased to state:

(a) whether Government are consi-
dering to reinstate 150 Signal and Te- 
le-communication casual labourers of 
Kazipet who were dismissed during 
May Strike, 1974; and

(b) if so, when?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) and (b). Orders for the reengage-

ment of the 158 casual labourers of 
the Signal and Tele-communication 
Department at Kazipet, who had been 
discharged for their participation in 
the May 1974 Strike, have been issued. 
Out of them, 140 have already report-
ed to duty. The rest will be taken 
back to duty as and when they re-
port.

Extra Expenditure incurred during 
1974 Railway Strike

1150. SHRI SAMAR MUKHERJEE: 
Will the Minister of RAILWAYS be 
be p ieced  to state what was the extra 
expenditure incurred by the railway 
authorities during the period of 1974 
railway Strike and what are the heads 
of expenditure?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): 
The extra expenditure incurred by 
the Railways during the period of 
1974 railway strike is as under:

(Rs. in 
Lakhs)

1. Hard Duty Allowance 24*50

2. Higher rates of D.A. inclu-
ding running allowance etc. 
payable to staff on duty du-
ring strike period 2*37

3. Cost of territorial army
arrangements including offi-
ciating promotions 196*51

4. Cost of additional security 
arrangement etc. 29*73

5. Miscellaneous expenditure 
such as feeding of staff du-
ring strike period, patrolling
of track etc. • • 191 *3*
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